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Date of Ovder : 6“9'95:
F.A., Mo 22/95 (0A MNo.162/94) '

Badri Lal Gupta V. Trion of India & Ors.

CORAM:
HOM'ELE ME. GOPAL I'FISHYMA, VICE CHAIFMAN
HOMN'BELE ME. O.P. SHAFMB, MEMEEFR (A)

ORDER
FEF. HON'BELE MP. GOPAL FRISHNA, VICE CHAIFMAN

Petitionsr Badri Lal Supta, in thi
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> pebicion w/r 17 of the
Czntral Administrativ: Tribuana (Procedure)

gought a review of the order Jdabed 13,.2.95 pazzed in OA
No.162/94.

2. The contention of the petitioner i3 that the penalty of
withhcolding of one increment - for a period of two yoars was
impo2zd on him on 27.4.82 but the fact that thiz penalty wasd
reduced to that of stoppage of one incremeni £or three months

=

witheout cumulative effect by the appellats auvthority vide ovder

dated 2.7.8% at Annexure A-2 wasz lost zight of by the Tribunal -
and, therefore, thersz has ke2zn an ervror of £fact and law
justifying a review of the impugnzd ordszr. It is pertinent tao
note that another penalty of withholding <€ one increment for
three 7eara was also imposed on the pecitionsy on 27.4.859. It
i= stated in th: decision of the Trikbunal that the Departmental

e Promotion Committees 1ad recomivznded EB crossing by the
petitioner with vrztrospective 2ffect i.z. from 1.7.288 kut -thsa2
recommendations wire not accepted by the contralling authority.
Since the applicant waz found by the Tribunal to ke zntitled to
have hiz cazz conzidered £or crozsing of the BR from =z date
after the expiry of the currency pzricd of the last pznalty
impaszd on him, a dirsction was izaued to th: respondents to
coanvens & review DPC and conzider the pebitioner's caze for
crossing of th: BB with effeci from the: date as mentionzd
above. The pleas raized by th: peticiconer at the time: of the
hearing of the OA were Jduly considezred and zzamined. Ws do not
find any =rror appavenit on ths facs of resord or any othar
;ﬁ=logous Jround warranting any interfer:zncs in the impudned

o decizion by way of review.
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2. This Fevisw Patition i3, thereforsz, dismizsed in limine.

L Lﬁ\;)\ (iﬁﬂw@ﬁe.
(O.F. SHARMA) (GOPAL VEISHMA)

MEMEER (2) , VICE CHATEMAN
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